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Njewa Report “Jantar Maatat Land 
' , Grab Backet’*

8825. SHRI C. K. CHANDRAPPAN: 
WiU the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE­
HABILITATION be pleased to state:

(a) whether attention of the Gov­
ernment has been drawn to a report 
in “Patriot** on 29th June, 1977, 
<*pti6ned "Jaiitar Mantar land grab 
racket" fowhicli then*emb*r» of the 
lbntiMir f^Caucus* atoag «tth an SJLO. 
•ofc Delhi and other Government dfll- 
cials n«r* Involved;

(b) it co, detail* thereof; and

(c) what steps Government !»*#• 
taken to blow up this racket and book 
the racketeers} '

THE MINISTER. OF WORK& AND 
HOUSING AND SUPPLY AND RE­
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, Sir.

(b) and (c). The position is that a 
plot of land measuring 304 sq. yds. 
near Jantar. Mantar wa* allotted on 
temporary monthly lease to Shri R. L. 
Malhotra, a displaced person from 
West Pakistan, for running a work­
shop in 1965. Perpetual lease was 
granted to him in 1969 for any com­
mercial purpose, excluding a cinema 
and a hotel. There being no ban on 
the construction of a 3-storeyed build- 
ing, the N.D.M.C. sanctioned the 
building plan of the lessee on 18-9-
1976. Hie plan provides for a base­
ment and a 3-storeyed building. Be­
fore doing so, the Chief Architect, 
N.D.M.C. informally consulted "the 
Urban Designer of the Delhi Urban 
Art Commission and the Member- 
Secretary, New Delhi Redevelopment 
Advisory Committee. The lessee did 
not seek prior permission of the 
L.&D.O. in terms of the lease. He has, 
however, now sought L.&.D.O.’s ap­
proval and necessary action will be 
taken under lease terms. So far as 
the alleged involvement of the S.H.O. 
is concerned, an enquiry is being con­
ducted by S.P., Vigilance, Delhi Ad­
ministration.

Price of Chemical Fertilisers

3826. SHRI YADVENDRA DUTT: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: '

(A) wli*lh«f the Government df 
In d ia  propose to reduce the porkeof 
diemieel fefSllsew; and

(b)'Jf m , tohaft n*03.,*» iM'iuhr iw- 
duced pricer
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« B «  MINISTER OF AGRICUL­
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA); («) 
and (10. There is no proposal at pre­
sent to reduae the prices Of chemical 
fertilisers. However, the price* ol 
fertilisers are reviewed from time to 
time and as and when any reduction 
Is called for, it la done.

Soft Wood tor Match Indwtry

3827. SHRI KUMARI ANANTHAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state;

(a) whether Government are con­
templating any proposal to make 
available soft wood for the use of 
hand-made match industries at 
cheaper rates;

(b) the steps taken to procure more 
soft wood for Tamil Nadu State for 
this purpose; and

(c) the outlines of the proposal?

The MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) to (c). The 
requisite information is being collected 
from the concerned organisations and 
will be laid on the table of the Sabha 
in due course. j , j .

Instructions to States to held Elec­
tions to Local Bodies

3828. DR. VASANT KUMAR PAN­
DIT: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION b« pleased to 
state:,:

(a) whether the Central Govern­
ment hay* issued any instruction to 
States to nold elections to local bodies, 
municipal, committees and Panchayats 
where thfcse are due ; and

(b) X hot, w hether___
propose to direct these State1 
menfc for Qi* jso** to 
democratic Xunctijxuaig *21 1pNb?

r m  k n i s t e b  o r  w o r k s  a n d
HOUSING AN® SUPPLY AND RE­
HABILITATION (SHRI SttKANDAR 
BAKHT): (a) and (b). %  Sir. 
lioeal Self Government being a State 
subject, the States have to airange 
for elections to local bodies, Munici­
pal Committees and Panchayats, 
where these are due.

World Bank Assisted Drought Prone
Areas Programme in Nagpvr and 

Jodhpur in Eajaattmn

3829. SHRI SATISH AGARWAL: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be. pleased to
state: „

(a) achievement of the World Bank 
assisted Drought Prone Areas Pro­
gramme (DPAP) in Nagpur and 
Jodhpur districts of Rajasthan money 
invested by Central and State Govern­
ments in this scheme and nature of 
assistance received from the World 
Bank for these works; and

(b) whether Government are satis* 
fied with progress of Drought Prone 
Areas Programme schemes in other 
districts of Rajasthan and how much 
money has been spent in advancing 
subsidy, loan etc. to people under the 
scheme and direct gains received from 
them and other States where Drought 
Prone Area Programme schemes are 
being run and with what achieve­
ment?

THE MINISTER OP AGRICUL­
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a)
Bs. d crores have been allocated for 
Drought Prone Areas .Programme such 
in Nagpur and Jodhpur district* to 
Rajasthan under the Fifth Five Year 
Ken. The Central and fte State 
Government’s contribution would £e 
Be, 4.00 ow es and Rs. 2:00 crores 
respectively lor eadit district I 
.ring 1474-47 m • expenditure « f  
&  t o  - *«*n to .

.4a distriet-, and
Rs. 187.81 lakhs in Nagpur ,




